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AL.HLJA. 654(H).—F=1T TLEH Al Ig T ¢ 6 UHT qRfeqaar 30 2 5 g o+
FIEOT Feal T ATt ae & qemey & &A1 7w aqmT saeg® gr 14w g, Y fiearsht
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Freareft Fam, 1971 % a9 6 ¥ .-

(F) SIFIH (3F) F TLAT MEATIEd ST S FATAT AT ST, 37T -
“(3m) srfarfaas it g 5 F orefie TRred e afafa grT FoT Fofiga eft Efawtor gt i
Zoft % 37efi= 31 ATy FeAelt F Torwdeweer & o sraET Faa THwar_E T § A AATsT T HT
T ST 1

(@) SAIH (4) F T9ATH AT STAIH ST EATIo BT ST, srerie-
“(4%) @< (3@) F A TTELIHLT THTOTTH T&T 2 H TAFSAEF &F § AAATSA ST AT JT0m
e g UHY orat % orefie g o s AR S E 0
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ar.#1.57. 1064 (37), aE 7 999, 1988
ar.#1.59. 533(31), I 6 3FTE, 1993
ar.#1.57. 371(=1), arE 20 7, 1999
ar.#1.53. 372(=1), ar@ 20 7, 1999

ar.#1.59. 548(31), aiE 12 f&|ew, 2007
ar.#1.57. 692(31), T 7 794, 2006
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ar.#1.f3. 128(31), 26 w=T, 2009
10.91.%1.57. 174(31), a8 5 w74, 2010
11.97.%.11. 474(37), I 11 T8, 2013, 3T
12.91.%1.5. 797(31), a81E 13 796, 2014

MINISTRY OF AGRICULTURE
(Department of Agriculture and Co-operation)
NOTIFICATION
New Delhi, the 25th August, 2015

G.S.R. 654(E).—The Central Government is of the opinion that circumstances have arisen, which
render it necessary to make the rules without consulting with the Central Insecticides Board; and the
following draft rules further to amend the Insecticides Rules, 1971, which the Central Government proposes
to make in exercise of the powers conferred by section 36 of the Insecticides Act, 1968 (46 of 1968), is
hereby published, as required by the said section, for information of all persons likely to be affected thereby;
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and notice is hereby given that the said draft rules shall be taken into consideration after the expiry of forty-
five days from the date on which copies of this notification as published in the Gazette of India are made
available to the public;

The Objections or suggestions which may be received from any person in respect of the draft rules
before the expiry of the period of forty-five days aforesaid shall be considered by the Central
Government.

Objections and suggestions in respect to the draft rules may be forwarded to the Joint Secretary (Plant

Protection), Ministry of Agriculture, Department of Agriculture and Co-operation, Krishi Bhawan, New
Delhi-110 001.

DRAFT RULES
(1) These rule may be called the Insecticides (Second Amendment) Rules, 2015.
(2) They shall come into force on the date of their final publication in the Official =~ Gazette.
In the Insecticides Rules, 1971, in rule 6 -

(a) after sub-rule (3A), the following sub-rule shall be inserted, namely:-

“(3B) An application for registration of an insecticide falling under the category of
Formulation Indigenous Manufacture as categorized by the Registration Committee under
section 5 of the Act shall only be accepted in electronic form online.” ;

(b) after sub-rule (4), the following sub-rule shall be inserted, namely: -

“(4A) The Certificate of Registration under clause 3B shall be issued in electronic form
online in Form II and shall be subject to such conditions as specified therein.” .

[F. No. 13028/02/2015-PP-I]
UTPAL KUMAR SINGH, Jt. Secy.

Note: The Principal rules were published in the Gazette of India, Extraordinary, Part II Section 3,
Sub-section (i) vide No. G.S.R. 1650(E), dated 19th October, 1971 and subsequently amended vide:-

G.S.R. 474(E), dated 24th July, 1976,
G.S.R. 736(E), dated 9th December, 1977,
G.S.R. 1064(E), dated 7th November, 1988,
G.S.R. 533(E),dated 6th August, 1993,
G.S.R. 371(E), dated 20th May, 1999,
G.S.R. 372(E), dated 20th May, 1999,
G.S.R. 548(E), dated 12th September, 2007,
G.S.R. 692(E), dated 7th November, 2006,
G.S.R. 128(E), dated 26th February, 2009,
10 G.S.R. 174(E), dated 5th March, 2010,

11. G.S.R. 474(E), dated 11th July, 2013, and
12. G.S.R. 797(E), dated 13th November, 2014.
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